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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH '

MA, 16 of 1998
10K.93% of 1996)

Date @of Order: 27-02-98,

' Hen'ble M. ‘ N . s
Present; en'ble Mr.Justice S.N.Mallick,Vice-Chairman.

Hen'ble Mr.S.Dasgupta, Administrative Member,

PRADIP CHATTERJEE
Vs~

MRS.VIDYA BHARATI RAWAT.
(UNION CF INDIA & ORS)‘

For the petitiener: Md.A.Hussain, ceunsel,(In M,A.)
: Mr,S.K,Dutta, ceunsel/
Mr,T.K,Biswas, ceunsel(In 0.A,)
Fer the respendentsiMrs.,K,Banerjee,counsel,

Hearad én: 27-02-98,

O R D E R

S,N,Mallick,VC, |

We have heard. the 1d.caunsei appearing fer the
petiﬁiener in the Original Applicatiefn and thé lé,ceunsel
appéaring fer the present applicant., In the driginal Applicatie
there is ne prayer challenging er relating te the proemetien
of the present applicént seught te be impleaded. Mr.Dutta,
ld.ceunsel appearing fer the petitioner in the Original

Applicatien, has submitted that in his Original Applicatien,

- he has net challenged the premetien of the present applicant

and as such, he can never be treated as a nécessary or a

preper party te the Original Applicatien. We éccept the

‘cententien ef Mr.Dutta.

In view ef the materials en recerd and after BEkmym

- hearing the submissiens ef the ld.ceunsel appearing fer beth

‘the parties, we reject this Misc.Applicgtien., Ne erder as

t® costs.
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Membe r(a) - ‘ ~ Vice-Chairman,




